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MOTION FOR ELECTION TO THE
COUNCIL OF INSTITUTES OF TECH-
NOLOGY

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.
YADAYV): Sir, I beg to move: —

“That in pursuance of the provision
contained in clause (k) of sub-section
(2) of section 31 of the Institutes of
Technology Act, 1961 (59 of 1961), this
House do proceed to elect, in such
manner as the Chairman may direct, one
member from among the members of
the House to be a member of the
Council established under sub-section
(1) of section 31 of the said Act.”

The question was put and the motion
was adopled.

ANNOUNCEMENT RE. ARREST OF
SHRI V. K. SAKHLECHA

MR. DEPUTY CHAIRMAN: 1 have to
inform Members that the following tele-
gram dated the 12th August, 1974, regard-
ing the arrest of Shri Virendra Kumar
Sakhlecha, Member Rajya Sabha, has been
received from the Superintendent of Police,
Bhopal: —

“SHRI VIRENDRA KUMAR SAKH-
LECHA, MEMBER OF RAJYA
SABHA, ARRESTED AT BHOPAL ON
12-8-1974 AT 1600 HOURS U/S 188
ILP.C AND 32 POLICE ACT FOR
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DEMONSTRATING BEFORE MADH-
YA PRADESH VIDHAN SABHA IN
CONTRAVENTION OF REGULA-
TORY ORDERS PASSED BY THE
SUPERINTENDENT OF POLICE,
BHOPAL.”

The matter regarding non-receipt of
communication about the arrest of Shri
Sakhlecha was raised yesterday in the
House and on our taking it up with the
Ministry of Home Affairs, a confirmatory
telegram dated 13-8-1974 has also been re-
ceived from the Superintendent of Police,
Bhopal.

Another wireless .message since received
states that Shri Sakhlecha was sentenced
till the rising of the court and was imme-
diately released.

The House stands adjourned till 2.15

P.M.

The House then adjourned for
lunch at fifteen minutes past one
of the clock.

The House reassembled after lunch at
seventeen minutes past two of the clock.
Mr. Deputy Chairman in the Chair

THE UNIVERSITY OF HYDERABAD
BILL, 1974

SHRI V. B. RAJU (Andhra Pradesh):
Mr. Deputy Chairman, Sir, I rise to wel-
come and wholeheartedly support this Bill.
This Bill, as the Minister has mentioned
in his introductory speech and also in the
Statement of Objects and Reasons, is
based on three recommendations. Firstly,
it is based on the recommendation contain-
ed iu the 6-point formula for the State of
Andhira Pradesh for its continuance as a
single State, as a single unit. Then, conse-
quential to that it is based on the amend-
ments that are made in the Constitution,
i.e. Article 371E. Thirdly, it is based on
the recommendations of Dr. George
Jacob’s Committee. Based on these three
recommendations, this Bill has been draft-
ed and it is before us.
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Sir, in the Statement of Objects and
lasons, it is said that the 6-point for-
ila a new article namely Article 317E
tablishment of a Central University at
yderabad. In pursuance of the said for-
illa a new article namely Article 317E
is inserted in the Constitution by the
mstitution  (Thirty-second Amendment)
't of 1973, empowering Parliament to
ike a law to provide for the establish-
:nt of a university in the State of Andhra
adesh. In order to work out the
tails of the proposal for establishment
a central university in the State of
wdhia Pradesh, a Committee has been
pointed and it has made certain recom-
:ndations. Sir, a reference has been
ide to the six-point formula and what
es this six-point formula contain? Para
of the statement issued by the leaders of
ydhra Pradesh at the time of their con-
Itation with the Central leaders reads
e this; institution of uniform airange-
:nts throughout the State enabling ade-
late preference being given to local
ndidates in the matter of admission to
ucational nstitutions and establishment
a new central university at Hyderabad to
isting educational facilities should be the
sis of the national policy of the Stuate.
sainst this background, Sir, the Obijects
d Reasons of the Bill have to be examin-

Now, Sir, this i» not for expanding the
risdiction of the Central educational
nistry in the country or adding one
ore university to the list of universities
it it is to “augment the educational faci-
ies” in the State of Andhra Pradesh, and
political decision was taken. It is not
r the purpose of meeting the require-
ents of the Centre to expand educational
cilities in the country. No, it is only to
igment the educational facilities within
e State which had become a controver-
al factor because of politics. So, it is a
olitical decision. The House should,
erefore, examine the objectives and pur-
sse of the Bill in the light of this back-
-ound. It is good to say that the Uni-
arsity is now open to all the students in
ie country; it is good because it is the
entral University, immediately it comes to
wr mind that doors must be kept open to
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ali; it is good but what is the purpose of
establishing the university in Andhra Pra-
desh? As I understand and I think I am
correct, it is only to strengthen the anifying
forces in Andhra Pradesh. This concession
by the Centre is being given or this finan-
cial burden by the Centre is being taken
to help Andhra Pradesh to conti-
nue as a united State. That was the pur-
pose. Sir, it is not some thing like the
Jawaharlal Nehru University or the Delhi
University or any other Central university.
It is not like that. Sir, there is a back-
ground and a commitment was made or a
statement was given on the 21st September,
1973, not even a year back. Only to honour
this commitment the centie has taken ac-
tion. The first action the Centre took was
to amend the Constitution. Clauses (d) and
(e) were added to Article 371. The Presi-
dent has already issued an order to meet
the first requirement, that is uniform ar-
rangement being made in the State for the
educational facilities in the three Universi-
ties there, particularly the Universities,
Osmania, Andhra and Venkateswara, defin-
ing who is a local candidate or what is
meant by a local candidate and fixing of
four years’ residence. The President had
taken action under Article 371(d) and now
for fulfilling Article 371(e), that is, to
augment the educational facilities, this Bill
has been brought forward. Sir, it is pro-
posed in the Bill that admission is open to
all through a test. The hon. Minister in the
other House has mentioned—it is a very
important statement, when it comes from
the Minister, naturally it is significant and
important—that geographically the location
of the University would itself guarantee
that an overwhelming majority of the stu-
dents would be belonging to the area con-
cerned. .

Now this is the statement of the Minister.
This is what is actually behind the mind
of the Government of India that by and
large this university is meant for meeting
the requirements of the local people of
Andhra Pradesh. Let us not mince matters
here. Let us not bring national unity or
national disunily. Let us not import all these
factors into the debate. Every time we can-
not talk about 1. So, this Bill has a limited
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purpose. So my submission is that the policy
must be consistent and be pursued and one
should not feel in any quarter that the Gov-
ernment of India has changed its attitude
or policy. Based on this, depending upon
this, the State Government requested when
Dr. Jacob Committee went there, that 80 per
cent of the seats could be reserved for the
State’s children. It is not agreed. Therefore,
there is very little for me to speak because
it appears to me from this Bill that this
university is being constituted for extending
the Centre’'s educational facilities that is,
Centre taking up the responsibility of in-
creasing the number of Central universities.
What was the need for amending the Consti-
tution? What was the need for Article
371(E)? Why should a university be estab-
lished in Hyderabad? Why not in Madras?
Why not in Bangalore? Why establish it
in Hyderabad and for what reason, for what
purpose? As I said, the Minister has already
mentioned in the other House while reply-
ing to the debate that “because of geogra-
phical location, there will be an advantage”.
What is the difficulty in providing for reser-
vations? what is the difficulty? I am a na-
tionalist, a perfect nationalist; I want na-
tional unity but I want the policy to which
the Government of India was committed, to
be pursued. Therefore, this is a point which
1 want to bring to the notice of the House,
to the notice of the Minister and to the
notice of the Government of India and I
would go into a bit of detail saying that
Osmania University has prescribed restric-
tions in the admission into its colleges, affi-
liated colleges and its own colleges, and
there was the Mulki Rule that unless a per-
son had been a resident in Telangana area
for 15 years, he would not be eligible to be
admitted and even now in the Presidential
order, the restriction is' 4 years. Hyderabad
happens to be the capital for the whole State
and children of the officers or Advocates
who practise in the High Court or the
children of the businessmen who trade in
the city of Hyderabad and who will be
staying there and children from other areas
who reside there must also get education and
it will not be possible to get admission in to
the Osmania Unversity. Therefore, the
very purpose of constituting a university at

[RAJYA SABHA)

Bill, 1974 168

Hyderabad is to provide additional facility.
It is a simple modest purpose. On the ques-
tion of admission to the Osmania University,
there was a controversy and amongst the
students community, there was actually
some misunderstanding and there was a lot
of agitation. I need not repeat the whole
thing here.

SHRI N. G. GORAY (Maharashtra):
Sympathising with all that you have said,
are you not putting too narrow an inter-
pretation on the question of Central Uni-
versity?

SHRI V. B. RAJU: That is exactly for
the fear I may be misunderstood, I have
made myself clear. I said we could estab-
lish a Central university anywhere. It could
be open to the whole of India. Why estab-
lish it only in Hyderabad? Why did you
select Hyderabad? Why didn't you estab-
Iish in Madras? In fact here was a move
some time ago after independence to change
the medium of instruction of the Osmania
University from Urdu to Hindi instead of
to English for national requirements. I
would like a university being established in
the South with Hindi as the medivm. I
would like it. 1 want it. And it may be
established in Madras or in Trivandrum or
in the extreme South. Those who talk loud
about Hindi, what are they doing? I am
not mixing up things.

SHRI K. CHANDRASEKHARAN
(Kerala): They are the greatest enemies of
Hindi.

SHRI V. B. RAJU: I will not go into
that. What is the purpose? Let us recall to
our mind. We have forgotten what the pur-
pose to and what was the background in
actually establishing a university in Hyder-
abad. I would like to request the Members
of this House and the leaders of the Oppo-
sition also to read the debates. A concession
was shown, that is, that the Centre would
bear the expenditure for an additional
University in Andhra Pradesh. In fact, the
State itself could have established a uni-
versity there but for its financial limitations.
Moreover university education is by and
large a State subject. University education
is not actually the concern of the Centre.
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It is in List II. Why then had we to amend
the Constitution and take up the responsi-
bility of establishing a university there?
That is the point. I am not narrow mind-
ed; I will never give a narrow interpreta-
tion to a national matter; I will be the last
man to do it. Even the State has been
asked to give a thousand acres of land, de-
velop it and give it.
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This university is open for admission of
students from all over India on test. Anybody
can get admission. How then can the stu-
dents in Andhra Pradesh be impressed upon
that this university is being established for
their requirements? It is a psychological
factor. It may well be in Visakhapatnam,
Hyderabad, Secunderabad, anywhere; we do
not mind but please consider whether the
establishment of this university is in con-
formity wih the policy that has been laid
down, or with the commitments made. That
is all what I want; nothing more and
nothing less.

=l TRATAAW : A FAST 6 FT FAT
wqaa o <@ & | FifE SHE a1 §—
The jurisdiction of the University shall ex-
tend to the whole of the State of Andhra
Pradesh.

SHRI V. B. RAJU: What does it mean?
It means nothing except that they could
have campuses outside Hyderabad also.
Nothing more than that.
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the whole of India,
SHRI V. B. RAJU: It is true that they
could do it.

SHRI RAJNARAIN: But they have not
mentioned the whole of India.

SHRI V. B. RAJU: It is not merely a
question of . . .
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I would like that this jurisdiction extends
to the whole of India. If you are going to
admit children from every corner of India.
Let its jurisdiction extend to the whole of
India. By merely saying that the jurisdic-
tion shali extend to the whole of the State
of Andhra Pradesh what is the substantial
gain that the area is going to get? Nothing,

Now, Sir, I would just make a few obser-
vations on the structure of the University.
There are four tiers. The Visitors, the
Chief Rector and so on. What is this
Chief Rector for—Is it the sixth tinger of
the hand or the fifth wheel of the coach?
Why all these ornaments? For what pur-
pose? Then among the Officers of the Uni-
versity, what is the Chancellor going to
do? What are his functions? If he is pre-
sent he might preside over the convocation.
Why all those ornaments? Let us be realis-
tic. What is the newness that you are bring-
ing into this University? You have now got
an opportunity to bring in some newness,
new structure and new approach. Actually
you must make sure that you establish stu-
dent-teacher relationship which is really the
worst affected aspect today. How are you
going to achieve it through this Bill? Any-
how I am happy that the Minister has
already said that in the selection of the
Vice-Chancellor the academic community
will come into the picture in a big way and
that the University will also be teacher
oriented and teacher dominated. So far so
good but much more important than that
is the student-teacher relationship which is
now today at a discount. And that is the
root cause of all the troubles today in the
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country. It is not politics which is respon-
sible but it is the lack of student-teacher
relationship and the actual teacher’s in-
fluence on the mind of the students. That
is very necessary.

Sir, before 1 conclude 1 want to refer to
the Court of the University. I was just men-
tioning to my friend, Mr. Rasheeduddin
Khan. In the Delhi University it says the
court shall be the supreme authority of the
university and shall have the power to re-
view the acts of the Executive Council and
the Academic Council. That is the
position of the Court of the Delhi Uni-
versity. Here there is nothing definite about
the Court. The Court is there, the Execu-
tive Council is there, the Academic Council
is there, the Planning Board is there, and all
these bodies are there. Which will coordi-
nate? In the hierarchy which is supreme?
Are you not having too many bodies and
pulling in different directions, with too
many authorities and too many officers.

1 repeat—personally, I should not be
misunderstood if I am saying that the com-
mitment made in respect of the six-point
formula should be agreed to because the
State Government also made a representa-
tion in the matter.

SHRI 1. S. ANAND (Punjab): Despite
some differences here and there, I welcome
this Bill. T welcome it because it has been
brought forward to implement the six-point
formula, which is aimed at strengthening
the integration of the State of Andhra Pra-
desh. As Members on both sides know, ours
is a party that stood like a rock for the
continued integration of the Andhra areas,
and this is a step that will further streng-
then the integration of the State, and this
is the purpose behind this Bill. So, it has
my broad support.

There are some amendments circulated
one of which wants this University to be
called the Hindi University of Hyderabad.
Personally, T would prefer that the name
should be, the University of Andhra Pradesh.
But anyway, there is not much in a name.
This University is mainly being constituted
to serve the people of Andhra Pradesh, the
area of Andhra Pradesh, and to serve the
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interests of the culture and educatior
Andhra Pradesh. Therefore, 1 think
this Bill should be supported.

There is the question of the mediun
instruction. I am firmly of the opinion
the medium of instruction should be Tel
the language of the people of the are
which it is situated, because the Unive
has to serve higher objectives. It is
merely the education, but the entire u
of the culture and other aspirations of
people of the area. Therefore, I am
Telugu being the medium of instruction

Now, Sir, a very cogent case has 1
made out by my friend just now for 80
cent of reservation for the people from
Andhra area. Though I am in agreer
with the spirit of his arguments, I am s
to say that I do not find it possible
agree with him that a specific measure
an amendment should be there in the
itself on the ground that 80 per cent rese
tion should be for that area. It is obv
that an overwhelming majority of the
dents of the University will be from
area and they will be Telugu people,
the medium of instruction being in Tel
that will itself be a further guarantee
the same thing. But allowing it, to be
on statute book is not a good thing, .
as there has been an assurance by the t
Minister, I am not for this.

Then there has been a proposal cii
lated for reference of this Bill to a Se
Committee. I am opposed to this. 1
that it is a good thing that the Bill
now come up and the process of inte
tion of Andhra Pradesh will still go -
ward. The six-point formula is being
plemented also. Though the reference
the Select Committee is for only
month, I am afraid it may go even
yond 12 months, and there is no point
delaying a good thing. ‘Therefore, th
should be no reference to the Select Cc
mittee,

Now, I want to come to the vari
bodies of the University. I want to subi
that after the report of the Gajendrag:
kar Commission, there has been a t
dency in the various universities to ¢«
centrate all the powers in the hands
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the Executive Council or what is called
the Syndicate in some universities, and to
make the Court or the Senate a mere deco-
rative body. | have great objection to this.
I am a member of the Committee of the
Guru Nanak University to go into this
question, and despite all the learned argu-
ments advanced by other Members who
are from the academic field, T am not at
all convinced that the Court should be a
body which is only an advisory body
which meets only once a year and which
.capnot go into the day<to-day functioning
of the university- not in the matter of
day-to-day details but in determining the
final shape of the university, in having the
final say in all matters. Sir, 1 feel that the
Agademic Council should carry on with
all the academic questions and the day to
day questions which do not involve mat-
ters of policy should be settled by the
Syndicate or the Executive Council. But
here the court is mere]y reduced to a

decorative body.

Apart from this there has been a ten-
dency more and more to convert all these
bodies into nominated bodies. The Visitor
nominates the Chancellor. The Chancellor
nominates the Vice-Chancellor. The Vice-
Chancellor nominates the Pro-Vice-Chan-
cellor. Then there is the nominated Senate,
out of which there is a Syndicate in which
also this nomination system persists. In
this Bill particularly under clause 25(2)
absolute powers have been given to the
Executive Council so much so that it can
change the whole of the Statute. Actually
that should have been left to Parliament
alone. Today it infringes on the powers of
Parliament. So I feel that the Court should
have more power. The Court should meet
at least thrice a year while the Executive

Council should meet every other month
and the final authority in all matters
should be the Court. The Court itself

should be so constituted that it represents
the opinion of all sections of the people
of the area concerned.

Then, Sir. there is the question of repre-

w4 Sentation to the teachers, the students and

0y

-the employees. Of course, the teachers do
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get representation in the University. That
somehow or the other exists by the very
nature of the University. But the students’
representation is nowhere mentioned and
employees are not at all given representa-
tton in this.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Just a point
for clarification. If the hon'ble Member
would have looked at the Statute there is
a special mention involving students. One
of my hon’ble friends, Dr. Ramkripal
Sinha, made a reference to it also yester-
day.

SHRI J. S. ANAND: First of all, 1
demand that in all the Universities the
students and the employees must be re-
presented on all the important bodies, in
the Court. in the Executive Council and
on the Academic Council. Secondly. I want
that that representation should not be just
an eye-wash representation. I am on a
body which is there to recommend to the
Punjab Government on behalf of the three
Universities of the Punjab. Here all efforts
are made to keep the students out, It says
that only M.A. students would be taken.
or only students who get a first class
would be taken or students who are profi-
cient in sports would be taken. Everybody
knows that this is an effort to keep out
the students. The question is: Should not
the students be taken in bodies where they
can express their own feeling? There they
can find a common ground after discus-
sion and thereafter they can act more res-
ponsibly.

Then the question is of employees. I
welcome the fact that in this Bill there has
been a provision that no employee would
be dismissed out of hand. There will be
a show cause notice and then there is a
Tribunal appointed. This Tribunal will
have three members—one from the em-
ployees, the other from the University
authorities and the third from the Visitor.
So far as the making of the Tribunal itself
is concerned, that also I welcome. But I
am afraid the nominee of the Visitor and
the nominee of the University will more
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or less have the same outlook and they
will always have a majority and this will
not lead to the satisfaction of the em-
ployees. Secondly, every citizen in this
country has a right to go to the court.
But here it is said that the award of the
Trbunal will be final. This is very sad.
This is how, according to them, the Uni-
versities vis-a-vis their employees should
function. I am connected with the func-
tioning of 14 universities in Northern India.
The problem of the employees is so acute.
The employees are treated in a master-
servant relationship. So many problems
crop up. My personal feeling is that the
National Labour Commission recommeit-
dation that University employees must be
brought within the purview of the In-
dustrial Disputes Act should be accepted.
If that is not possible then there should be
some Central Bill brought forward which
should guarantee the rights to the em-
ployees in the following matters. First of
all, there should b: one recognised union
of the employees and that should be the
union that represents the will of the
majority by secret ballot. Secondly, there
should be a consultative body between the
employees and the administration, wifth
equal representation where all the issues
pertaining to the employees should be
brought up, because across the table, more
than 80 per cent of the issues can be very
amicably settled, and much of the discon-
tent of the employees can be removed.
Thirdly, the right of the employees to go
to the court should be there even after the
show-cause notice and the tribunal, as indi-
cated here, is constituted.

Then there is a provision here that there
will be a period of probation and that
period of probation may be extended.
Even after that, the person may not be
confirmed. I am of the firm opinion that
the provision should be that there will be
a definite period of probation. T am for
one year. And if within that period,
nothing is found against the employee, the
employee should be automatically confirm-
ed. Sir, I want to say very strongly that
there is an acute discontent amongst the
employees of the universities. The students
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also are in a state of discontent for various
reasons. The employees, the students and
the teaching staff constitute the three legs
on which the university stands. It will be
in the _.rest of the university, it will be
in the interest of the nation as a whole,
if in all the bodies of the university pro-
per, democratic, effective representation is
given to all the three interests and if there
are consultative bodies formed, which will
try to remove most of the grievances and
difficulties. Otherwise, what is happening is,
some of the universities have become storm-
centres of the students and certain issues
which are not relevant to academic life or
to the students’ demands are also brought
up. In such a situation if the employees
also continue to suffer from discontent,
you can imagine what their plight would
be. I have gone through the records of the
Parliament for the last four years and I
find that on various occasions assurances
have been held out by the Ministry of
Labour and also by the Ministry of Edu-
cation that a comprehensive Act will be
brought forward to meet the demands of
the employees and to remove their grie-
vances and to give them security of ser-
vice. But now I have found . . .

PROF. S. NURUL HASAN: I would
be grateful to the hon. Member if he
would refer to any assurance of the Edu-
cation Ministry in this regard.

SHRI J. S. ANAND: I can give a num-
ber of them, if you would kindly allow
me. They are on the file.

DR. K. MATHEW KURIAN (Kerala):
They relate to the Ministry of Labour.

SHRI J. S. ANAND: Ministry of
Labour as well as Ministry of Education.

PROF. S. NURUL HASAN: Ministry
of Labour I am aware of, but I want
about the Ministry of Education.

SHRI J. S. ANAND: Unstarred Ques-
tion No. 2807 by Shri Sat Pal Kapur in
the Lok Sabha on the 21st August, 1972,
Mr. Nurul Hasan said:

“The University Grants Commission
has set up a committee to examine the
question of inclusion of non-teaching
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employees of universities and educa-
tional institutions within the purview of
Industrial legislation.”

This is the very assurance which the hon.
Minister now refuses to give. It is in the
record of the Lok Sabha.

PROF. S. NURUIL
read the wording.

HASAN: Please

SHRI J. S. ANAND: He said:

“The work of the committee is in
progress. This question is also under the
consideration of the Ministry of
Labour.”

Wwhat I want to point out is, a few days
ago, a delegation of 14 Northern India
universities came here and Shri D. P.
Yadav was very kind to meet that depu-
tation and to get the concerned officials
also to come and explain their viewpoint.
During the talks, it was very clear that the
method that is now being followed in the
Central universities is inadequate, but
some effort, however, inadequate is being
made for guaranteeing some rights to the
employees. Then it was suggested that
since most of the universities were under
the States, this question could go to the
States, and in each State, in each univer-
sity, the statute could be revised and
some way found to give protection to the
employees, There it was pointed out by
me—I am the President of the Federation
of Northern Universities Employees—that
it would take at least 20 years for this to
get implemented. And the answer of the
official was, “At least those people who
will come after 12 or 20 years will gain
from this.” He conceded this point that
the method that is now being followed will
take time. I am prepared to circulate to
the whole House, I am prepared to lay on
the Table of the House, at least 10 assur-
ances which were given by the Ministry
of Labour and the Ministry of Education.
T strongly urge, in the interest of growth
of university education, in the interest of
stability in the universities, in the inferest
of responsible upcoming of all the sec-
tions of the university, that it is very
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essential that a  comprehensive Bill is
brought forward and the recommendation
that the Industrial Disputes Act may be
applied to the university employees should
be accepted. Or a model Act should be
passed and circulated to all the States
with a directive that wherever it lies in
their sphere, they should try to see that
the interests of the employees are protect-
ed. In the end I would again say that apart
from the question of employees and apart
from certain defects that are there in this
Bill, this is a Bill that has to fulfil the
aspirations of the Andhra people and I
support it broadly. I hope the observations

that I have made are kept in view and
given due consideration.
SHRI R. N. REDDY (Andhra Pra-

desh): Sir, while welcoming this Bill and
congratulating the Prime Minister and the
Education Minister on having brought for-
ward this Bill at least in this Session, T
must say that I am surprised that this Bill
has not at all taken into consideration the
most essential fact, that is, the Six-Point
Formula. As my friend, Mr. V. B. Raju,
said, this Bill has not come in the normal
course. It is not just like any other Uni-
versity Bill. This is a Bill in consonance
with the Six-Point Formula and that is
stated cleatly in the Statement of Objects
and Reasons. Now, how did this Six-Point
Formula come? What was the background
for this Six-Point Formula? I would re-
quest the honourable Minister and the
honourable Members of the House to just
remind themselves of those days of Andhra
agitation. 1 come from the Rayalaseema
part of Andhra. I have been in people’s
movements for the past thirty years. I tell
you, such an unprecedented agitation,
most emotional agitation, which brought
men, women and children of all classes,
students, everybody, into the streets, when
the whole Government was paralysed,
nothing functioned, transport was paralys-
ed, such a movement I had not seen in all
my thirty years of life in people’s move-
ment. 1 was questioning myself what was
behind this movement. How is it that the
people were so much emotionally disturb-
ed? One of the important facts, one of the
emotional considerations, which made the
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[Shri R. N. Reddy] Just now the wounds are in
people, particularly, youngsters and even | process of being healed. Integration

women folk, come out into the agitation,
was that Andhras are treated as second
class citizens in their own capital, because
Andhra students would not get admission
in the Osmania Universily and other edu-
cational institutions in their own capital.
That was the main thing. Whether there
was ground or not, nobody can deny that
the feeling was strong, that the feeling was
unanimous in everybody, that Andhras do
not have a place in the educational insti-
tutions at Hyderabad. And therefore, to
answer that problem, to answer that senti-
ment, in the Six-Point Formula the Prime
Minister and the Government of India
wisely put in that to augment the educa-
tional opportunities in the State capital for
the people of Andhra Pradesh a new Uni-
versity would be started. Where do 1 see

this provision in the Bill? This main
thing is lacking. This main thing
is not there. The only answer that

the honourable Minister gives is practi-
cally in the very nature of the geographi-
cal situation. Andhras will be there in the
University. If practically it is so, what is
the difficulty in putting it in the Bill?
What is the difficulty in accepting the re-
commendation of the Andhra Government
to reserve 80 per cent of the seats for
Andhra Pradesh. Actually this University
should have been only for the people of
Andhra Pradesh, taking into consideration
the special circumstances, the conditions
or the situation in which this particular
Bill has come, taking into consideration
the Six-Point Formula. We all, say, because
it is a Central University, let 20 per cent
be there from outside and let 80 per cent
be from Andhra Pradesh. I am not plead-
ing for mere percentage. I am pleading with
the honourable Minister and the Members
of this House, in the interests of integra-
tion, in the interests of strengthening the
forces of integration of Andhra Pradesh,
you please introduce this reservation, be-
cause, I tell you, the situation is very deli-
cate even today, after the Six-Point For-
mula, even after the President’s rule was
revoked and a democratic Government was
installed. And just now the wounds are be-
ing healed,

just now going on. I will give you o

instance. Recently for the people of Andh

Pradesh living in their Capital, the Pre

dent has issued an order fixing four yea

of educational qualifications. Now from t

papers 1 learn that the Osmania Universi

has for the first time introduced a test f

students, Whether it is true or not t

Andhras suspect that this is a ruse to elin

nate Andhras from that University. The
feel that the Osmania University is closit
the doors with this test and then here

this Central University Bill the hon. Mini
ter has opened all the doors for all peopl

Why do you give scope to forces of sep:
ration to go and tell the people: “Loo
here, the Prime Minister’s assurances ai
not being implemented; her six point fo!
mula is not being implemented”. This

an emotional issue. 1f only the hor
Minister was a witness to the situation i
Andhra in those days, he would have def
nitely brought forward this provision o
reservation. Even now coming from Andhr
Pradesh, I am making this request to you
1 do not want to repeat the big history o
the movement. Everyone who has watchec
that movement knows that it was an un
precedented emotional movement. Andhras
—whether it is their strength or weakness
~—are highly emotional people. Please don™
give any chance to forces of separation.
From my assessment of the situation in
Andhra Pradesh, 1 can tell you that the
sentiment of separation is not completely
dead. It is still there lulling. Interested
parties are waiting. Politicians are  still
there and political fights are there. There
are people who are ready to exploit the
situation and if that happens it will once
again create difficulties for us. We had
two agitations—one in Telengana and one
in Andhra. We have suffered very much.
Our economy has suffered. Our industrial
development has suffered. Our education
has suffered. Telengana boys lost one year
and Andhra boys lost one precious year. If
you say that this is for Andhra people,
please for Heaven's sake say so. This is
the main point. While discussing this Bill,
I would request the hon. Members to
understand the background against which
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this Bill has come. As my friend Shri Raju
said, if this is a general Bill for starting a
Central University, maybe in Hyderabad
or Bangalore, we will welcome it and let
that university be open for all. I have no
objection. But this Bill has come to ans-
wer a particular problem and a particular
situation. Please see whether it is answer-
ing that problem or not. I request all
Members to consider this Bill from that
angle.

Some Members said that this should be
a Hindi University. I have absolutely no
objection for starting a Hindi University
anywhere in the country, even in the
South. But if you remember the back-
ground, you will realise that this Bill has
come as a remedy, as a soothing balm to
the people of Andhra Pradesh. When this
amendment is here, naturally the suspi-
cions of the Andhra peoplc will definitely
increase and they will think that you want
to flood the University with all people and
they will have no place there. The sepa-
ratist forces will once again try to exploit
the situation. When I saw this amendment,
1 was reminded of the story of two cats
and the monkey. The two cats after lot of
struggling got a roti, but they could not
divide it among themselves equally. So,
they went to a judge who was a monkey.
In the process of dividing the rori the
monkey ate the whole if it. The cats went
home. I am reminded of this story. Please
seriously consider this Bill. Please try to
help the forces of integration in Andhra
Pradesh. Please try to heal the wounds of
Andhra Pradesh. Please try to help the
State Government and all of us who are
fighting for the integration of Andhra Pra-
desh because, as I said, the forces of
separation are not completely dead. They
are waiting there.

3 pM.

Sir, the second point and an important
point which I would like to take is about
the Financial Memorandum. In the Finan-
cial Memorandum it is said that Rs. 11
crores will be given for a period of ten
years. Sir, in these days of spiralling prices,
I doubt very much if in ten years there
will be a full-fledged University with this.
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This particular Bill has come in a parti-
cularly important situation in Andhra Pra-
desh. In five years the University must be
full-fledged, and for five years the Centre,
I personally feel, should sanction, under the
non-recurring deposit, at least Rs. 20 crores,
and for the recurring deposit Rs. 5 crores.
That would be the minimum for the pur-
pose.

There are other minor points. 1 have
given some amendments. But the important
point on which I have already given my
amendment is this. In accordance with the
six-point formula that has been introduced,
please state it clearly. Please do not give any
scope for suspicion. Please strengthen the
forces of integration, strengthen the Andhra
patriotic forces and do not give any chance
to say that the Central Government has
gone back from its assurances. Then it will
be very difficult and it is not the proper
remedy.

Sir. another point which I would like tc
take is about the Executive Council. There
are many authorities, But my experience as
a member of the Syndicate is that the Exe-
cutive Council is the most important body
The Court comes next. The Vice-Chancello
is there as an officer. But these bodies are
important. Sir, 1 would request that wher
this is intended for Andhra Pradesh, the
majority of the members of the Executive
Council and the first nominated body
should be from Andhra Pradesh, to protec
the interests of Andhra Pradesh. In Andhr:
Pradesh, there are three regions: Telengan;
region, Rayalaseema region and Circar re

gion. Thic Executive Council must hav
representation for all the three regions
There you will be helping us to develo;

this University as a force of integration, a
a cenfre of integration. My friend,- M
V. B. Raju said that this point was a pol
tical decision, This point came as a pol
tical decision at the Centre for the speciz
problems of Andhra Pradesh and, therefore
this University Bill is also a political de
cision. Please treat it from that politica
aspect. And if the Minister seriously cor
siders this and agrees to my amendmen
we will all be very happy.

Thank you, Sir.
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st qEATaR ;. IT-g9TIT S,
AR T AT a7 gy a1 e g fF g4 fad
F1 #ft G871 gaw Ted 7 gearfaa feam &
Ak @it @fae fF § fr g feereff
AT | FUS HOT TF F 1940 ¥
Iud g1z faenfady st st st @
g, faemeft gqam 9t 9ga @ &, SEh
I} | & 789 g6 qTgd I o6 9@ A
ATAFT § | WL AT A F3F FAA
EaF g aia w® m g el aEw
ZE aTga = 79 faer H1 qrarere fpar )

s faermedt sttaq & & 5 st
% fau @z 4, faenfaat 5 57 550
# fa0 § @5 4, SA4T FE A A"F
Whirr Ao | WA A &
T IR T AT IS M & | §H T
aaq 79 faare § 440 agw, @feq fam
WTEE AT S Z, I gEL A |
g FEX @I T g,

“Institution of uniform arrangements

throughout the State enabling adequate
preference being given to local candid: te:
in the matter of admission to educa-
tional institutions and establishment of a
new Central University at Hydera-
bad . . .”

I THF qgd "t S 39 fagaw
F1 AT @ TR TFC AT TIOW AT
TR Y AT F IR T Fq15 HIX
qaTg frar & Ay I q97 FEAr e’ |
g fra o9 A @ fm & Ff d
FgT & {7 St w81 adr #Q, forr F a9
FE ¥ FIE G A4 2 1 T IR
agd favafammes aarm s < § & 9
F gEE & Fg I TG v ag famw-
fqame g7 a9 JFY T2W & Bl B
g™ & f90 s R € | IS &
A TGN TGAT, AATET IGAT TG 41 F =
T ) 2w Fry Preafaenas #1229 ]
A & | 4fed WeA Wigd wadam q
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57 arew forg faeafaemem #7 cqmaan
#Y off @ A7 AT § I FEr o
fr ag fawafaamy o@r wg 9w enfog
g wet AR wew & frey fewdi & o@wr
oTar § 9% 9% 1 foaadr wafoar e
Freft fovafarrtem &, =18 qafeare #94y
g1 a7 F1% 7T, AT fed v & 5,
Ig AT UL FE AT G 7 w5 oz@H
aferar & T ASH AT T, TR YL
F THH ATH W NG, AAYL F THW
TTH AT AC AR T4 ot & awrg Jeamqas
T T | g ALY IUa< Tgar & | I
TE & T F guae fawafarmas
# AFAT T8T g ATgT GeH FL § |
A gW anmy ¢ B ogw @l ar e
oIy FEA FT TET TEY & | TT AT
T A TE 9T BT AT E
w3 & fagaw ¥ F@ g TgAAl
9 WM | 39 fqgas F mremara g
27 I FT Y & X OF fagaw war
g Preafrenan &1 | faeafaemag ssaaw
forerT 93 FTF FTATEAW & | 7@ R
THT W Iegan fosm § o, S9
forear F7 Ty FAT IO, Iq fowr w7
qATEAR FT AT, FT X A1 59 (AgAE
F FE g qrey § 7 WA, wow 3@
@ISR FT AI3[ AR T FA & fax 7
wEl T @ e Fogw e
q3aT AEA T qEEHA FAET A7 e g
R AT fagra aws o a1 AT & F q9
WA T § | ag fradr § —
“Learning through foreign medium
compels the students to concentrate on

cramming instead of mastering the sub-
ject-matter.”

ag wgdr & T fagoi wrar % wreww
q e faer & Sy @ Y faenfady w5t
AT AL YT W1 & GgT F &1 @7 78
AT €, & WA GG, HOA A9 F
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HIETT AE &Y I | TG HISTL FHIEA HY

Adee fiE & | AT 9@ FX TRA Fgl

“This proposal has also been rupport-

ed strongly as a measure to promote
social and national integration.”

Zq 1T F1 AT TR wer & fr g
Tg JTed § fF woer Wi F wremw q
farerr €Y, S &A@ 1 AT § SHEH  ATEAN
¥ forerr €Y | TOH AYMA TEREA ST &,
TN WEATHE T TFAl gnl g |
TR WS qET ST A FEE A9 TqE T@
forar o farmafamrar Y forerT agt ¥ e
T w7 faenfadt #1 wsmoEy
ST | gar i ¢ Fn gfen | OfRT
gaY Mok # =15 favafeerma § s/t 7oA
faaforat &7 ga< qew F1 oamr |7 foar
AT g 7 T 27 A F AT F
a1e o A aga g@ & €9 FEAT 95T 2
fF =y dfeq FaEETE TE€ A AT AT
F A AW FTE @ AT ag o i
g% &, S sy W £1 7 31 1 g FeE A
AT & «Evolution of a language policy”
TR wEAN W aq F e g
g TR T & fou @ W & dared
FCAT TG ATFR AT A7 | AT Fre 4T
R T0F T A | BT FHOE A A
F1 fadT weg I @I §Y FIA & EX
F A F wEFT A & A A8
zq fada® %1 91 WE |

i, @ fagaw & 76 W @™
feedi #1 2@ 9 @Y 74 qEA 7 G AT
foF 30 § aurT TRa Fy §gr 1 aarf
TR ? g AT R A ¢ 39 fadaw @
o7 T AEET, Al 56 @ [0 al SEE
aar faar f S et § ag gaTe FEeT
2w, fafses 297 AT Sy remT e ag 1w
[T AT 1 A AIE T|EX FAT T !
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&1 qar fagTs B @1 e ag oy
% fag & diw e A B LI g
AT ? G IS FAoh § 7 ? AT g a2
7T fagas 4 $§TTT§'\T faer | The Go:ernm:

of the State of Andhra Pradesh shall
be the Chief Rector of the University.

TH W F FAT T gR ! qEd
BOT 9Ted, W9 ¥ A faww g fx
A T & wael d1 A agr fafay
Tt & g @ fwR, SEer, 9w
TG, ATEH AHAL, S-qEE A,
TS O 4 O M O
aad A A e 5 oarfe 3 g
# HET AT AT R T T v
FH AR AT HET FATZA AT &Y 7=
fereqt Erir o) fSiadY savar @y aaraaT
Iadt &1 @ua e g o) ardr #
AT I A UF FHL 8 F27 M7 AY
oS Tegafa & v # wlefea &0 &
STAAT STeaT § R wsgafa @ foem ¥
F0 ¥ & P wegafa FAv A faenfag
gar & | Tegafa @ wr ag gw £ fra
#1 fowen 71 7 @y g1, oY fawew
F FAT 7 faw g1 77 wegafa & s )
e T&e gaa T1ed fraw & fagm &
afFT a2 33 | TN AR 3T F A oF
F1 aafa Teeafd g1 gwar § 0 ar ey
F & H G F AT O § 7 @1 AT
g " fmasT &

@y 4 W OAg FRAT WA §
f gu v fag St 7 war w8 et
¥ 9% T TG AT Fg 47 5 3T FY @
fF za 9 faatiadi =1 o &% foF w7 §
A3 T FT AT 9§ IEAT, W § FAAT
qRAT  AeA g Agd ¥, rm A
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[t TreFrrRTae]
ferarifordi #1 F17 & v wgr g% fag o
& ? ag 'z HI A AT gy W@ I
& | 97 a feafae &t g0 91 99 aF g
a1 o, 9 IR 1941 § Nged FI FT
AT I oA qY g7 AT qAT &Y T4 )
W Iaiv geq e FT ART AT I
g9 F wgT fF 9§ HAT AT A AAT |
ATIGT | ST AT JAT AT AT qoia agh
Mo TUTH FIT LT THA 7 FITAT. .

oft Tt T (IFraT) : fed Ja=dAT
qigg o T |

St TRAA(TEAN @ AV, TZ AGT T |
g T A TB F | 73T FAT Mo HALE
q ey faar ar

It is historical necessity that the students

should be divided into two gioups.

fgeorienT aafadt | feedifwa qafady
F1 €A g7 A1z T faearfora qafad
FaT faar A gR 7 94 H1 w57 0¥

This is not historical necessity. This is hys-
terical necessity.

TR G, I3 g ANTI X LT AT
ar f& ga Avn F w0 Fr gegTe fRar
3 f& gt dremsaqE 1 @q w9 F
farq atisft Sft 17 SIFGTAT BET a1 g7 BT 1
IT FT AT JT | A T T A& Fl AT
I°GIA 9T Fgr 9v ? I@IT w0 47 fF gw
Treft oft #Y 3w A & 1 g9 ord ey v
I8 78 97 953 §, AT g7 AATAAT
RT eqed 4T, AfFT 9T 1942 7 =wifeq
o faqer aom, ae foft dr T8a gaq
gE ® wEWA Fged AT F7 AU I
R SAT &1 TI1 WX AT FIAT 7 qeOA
Y oar | I 7 wAfFET w3 @
T g AW &1 e FTar 98 F3
71 | Bifeq 37 arat i, AfFT 87 FET
TIET FHT AT BT 1S FL | A F 30 AT
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f& dawaz 7 frenfot &1 fgemr & 0
g% & wgr o1 f& faeniaml 1 fawad &
qget faanfadi #1 #9E1 § 37 F FIT
FTAT FTAfaT fFar S | ¥g 1940 FT
Wieg e & fore #Y gW A € 1 aronE
o O AMTATH FAT AT | F A FEAT ATGAT
g f wat &ar s f faentfory #v et
YT q frwEd 7 a1 w™ g )

et off faamdt § Fgx GFT dF<
S A8 99 A5 AreA e 2, 79 91
QFGEATIN AT AT AT TG G| A
3g &1 @ § T gAI USHAAT & gEaraq
TT-ATZE AFGAT UL & gra AAWA
Z 199 F WA qawT awr F afew 3
fear war & | wAT FAR AT FE TG GEE
TR g, S SaEIad age gftataed &
23z g, WFL Ag W qwar, fawm
Y9 ¥gIEE WX TGE & AR g,
THo Wo ¥ T93qT & | SHFT Fad & f%
gAT TATCHT T FAAT | TIAIT
1T T faer &7 siome a9 9 e #v |
S-3730 A A g AR AT Aan)
gra faa g7 v gard @ F fag 1 A
gqT &} fawmr & Fr fegR o war fF ww
TFARAT FET QY AEAI T, AT IFATE-
ar<i Ft frem & 1 3t ArEl FUST AT gF
g1 20 AT, 74T F AYqd 97 Q@ A 1 q
=rzaT § % a7 uF Fqr @A Jrfgy of
fr afratad svagd w15 fFanff o
agt faawr | g qar gaaw 9 ar F
IFFRT LA ATHT § qA9T T | TR 7
FAMT 1 IGFL T LT | @ 47 | g
qT-ATT FAFAL, FT HIAA, AR TIHL
F1 wriwar, ardy favsrr wavaa v wrfer,
Fam gfe s sifaw, www f ag,
H9 A JIRT AHHATE F1 TS Fqifw
gA@ TrT 9 faardf afws 1 gvfigar
SIAT AT 12 §ARX FIE F | 39 a@ F 7
&Y At ar | v F Far awgar g F S
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g %51 aar g fr fawafaamn & oz
TSAITT TE0 AW g, I 9T FT UHgTT
Y, T g #1E sioew § 7 gt g9
S oW FEr g 1 guTe forerr Wy St
& g9¥ qET 0 3@, gAd, qF 5
a1 #0Y grar 3 ° faenfagi & far s
T faere faar srar @ AR S fadaw
g avg T qTHq a8 AEA P A T
11 81, 96 fad g 71 g9 qUIT FET |
“Maintenance of discipline among the
students of the University. All powers
relating to discipline and disciplinary ac-
tion in relation to students of the Uni-

versity shall vest in the Vice-Chancel-
lor.”

Ay {9, GHA K F T8 A@AL
 frafea geft fafwe & g, Ftqa< &
T 1 fafsrex e aH S geR S0
ft & qarfas F18 FIT | &7 TF TFR &
- fawafgaman axa 1 ghaa Hifq
T gfem Aifqai & s 304 F71 Treaw
T ST W& | AFY N30 3 Bral #,
gifgal &1 foetr amw &R & faqu
t afew aware # mfqal 1 774w 7=
AT F FHECT E1T | g7 T, A
ir sfr & fadgy w30 f& e w6 o
it 1 37 smarE § are farataray
fraTad &7 sTaeAr ¥ F GAT qE
3w aad, ¥ fAeem @ wEa
¥ fefaeda a8l @ar | ag WY & mawr
3T wgar § o faedt fawafaamem @
T T ¥ I wEQ AT 96 F g
rrferaY &7 fraraa faafaaray 7 waw
aq Fh fefacs @& a7 ag fefa-
TH g & A8 @ war, a8 fefaws
AT A G qFar | A1 7 oAgw fE
| ATHAT FT qA, AR FGAL H
BT AT U gy ST faaEa g
T | arza Figas #Y frgfe a1 f<taw
"7 WA, ATEH AR AT qATE T
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% A g st qgt qoiq , Ty A @ are
T oagr o g f w8 asfedw avE
TGN | AT AT 3 BT ®qX -
g I & | TE% 418 aTSH Fiwes
gafeg Wi 9@ 1 IEw <E-
GE F TeFH AT WIT ATIH ATGEAL
FT JH-TH FT AT AT &1 7 qer
qEAT § wEOg " AgRy ¥ fF
TEAE FA F WAF A AT AT
2 ? M A § HATF #] JAEATR
¥ T qI5g FEAT AT qeag o v
Wig ?A%q gEA agd & faam §
Ig ATT TG AR, F AT § 9 famw |
g I wr wifgw oFf f& zudr aigw
FIAAT AT T/ & TATTF § AT 01
T &1% AT & wlew FEY a7 qHI-
A T | AN § TR 2 % St gwar
FT SAFIT &1 98 qATST & | H FgaT § g
qUTSETE AE & a8 eMaTs g | HudwT
AR HEF 3 | HHUFT F AEAY S
F FEATIF T JAEATE | HIT IIZH TG
F TTATE T BH 10 2 FTE | NFAQY
WA F HAMF T 3 FATL WC ALAT
qaeag fRedt & o) arsw FrgaT i
6 TV 7qAT WEAT qaearg faady & )
@Y TFT W AT AT ATGAL &
qATEATE A 6 1: 4FT |

Wo URo A& FAA © AE THT A
g1

oft <& @ ;W7 98T a9eg g 0
qT FEA AR TIT IART AR Ad 7

WMo G o &S g : Tl |

sy Tt T ¢ o T FEe w1 T o ?

Sto R0 AEH gEA : AL TAF Tt §
THATAAT SF | TAF Fgd $ TG ATEE
I FFE AT AT FasSil fewrr qar a8y

e
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DR. R. K. CHAKRABARTI (West
Bengal): May I ask one point from Mr.

Rajnarain? What is the difference between
the pay of the lowest paid bearer or peon
and the pay of a Secretary or an IAS or
ICS officer? Has he gone into that ques-
tion before talking of the highest-paid man
in the Education line?

MR. DEPUTY CHAIRMAN: You

have to wind up now.

St ORI : § AT GEEF F
qTe| F7 EqTT FLAT g AL Argar § fRgs
/7 § AT AT FT &L JF FT QT |

2o o & AFAAT : gf, T§ FEY
fr g &g & a1 =fgw |

S THALRA : AT H T G F
¢ Fgar Q@ qalEE I T IS IS X
Fgq Tt &% W 91 G € CARTA 9%
T @ TC FHATA T | TqfAT & FgaT
Argar § F St eh| & Hewrww
qAEATE | AR ATH-AGAT FT JTEATE |
wadt gfg & warfaw, 1 3aA1 1: 4 F
SATIT  TET &1 AT |

MR. DEPUTY CHAIRMAN:
wind up now.

Please

SHRI SUBRAMANIAN SWAMY (Ut-
tar Pradesh): Sir, he is in one of his rare
moods today and he must be allowed a
little more time.

‘MR. DEPUTY CHAIRMAN: I am not

concerned with his moods.

s TS ¢ AIFAE TR AR
atea 7 aarew farg gfvafady Y ==t v
AT 7 FHA AR A w11 AfFafadt
AT AT T | ATFAT TIA GO G2T A TaT-
geare age yfvafady o ==t an | i
AL I § HUAT €419 A1 a7 W IT

AL g% AT FEART g1 ALY AT A7 H

TR FEAT T G TET FaT | 597 fawy
] ¥ aAr wgar § fF o e ger aw

)
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¥ 4 HX gUIR AT F €7 H 953 &, 7 570
fro Fo ;o Ao UT R BT @
THT 7 & AT 3 Y@ & gw ow
aar fedas awdt fraw f%'—rg AR qiew
weE FT A ¥ werEnr A shy ar
W2 R g, qF wedl I WM aw gy
ST 4 & argar g R w9 wgmw we
u fadaw 5@ wwm a ey frg A
qfees oot FT G weNE W S
afwf’afr ¥ BT AR A & saw 7
w47 gt fr feg frvafaaen @
% fag &, wedve frvafmmer ox 5 fag
g a’gmarfa"§zrrrrw—rm=rwﬁ$fw
T & 1 98 3@ § % 7y o 7w 9%
HTE | g o Tt X ALY ATE, TAEAT LS
AEA 3 | TGl T T TR fa'!za
o 7R gawrae favafmarem # 19t
g< a1 aww gan fr S g fratad
Y 36$ﬁa£wﬁqm|gv T
EATY 19 HIS[Z § 1 36 U T4 fat 7
THl @ faar s 1 sEEanr faea-
franem #1 36 45 @@ o 7 @i 0%
#1357 faareff § 1 awrew fg‘gaﬁr-
atedt & 15 =< faardff & sz faxrare
# S At Freafrarerr a1 W 8, SgFT
T auf & faq faw 11 F0% wF A4
Faaerrtgs’irrzrg%ﬂmrmgﬁﬁ
Te% afrafedy § ot atan &, sow wdl
el F1 At aF F1€ foranr 78 & ) ary
faaet weww, fRel W, RRey s,
faRel T AR qage awiw faeefr g
(/nterruption) &, fagely we ot g

2-8-74 F1 §UR wANT forer we
B TF @ fa@r 9r 1 IR 10 W,
1974 I g@m A< far &1 s
ferar @ i sramgeame freafaarers & wae
fwfor & d39 9 mw 9vd g7 feaiw
2 WIET, 1974 T IGT F F97 7
AR ATR AT GO, WA 9RO
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- Ye ferrar foad fawafagres & fawion
Tt A owew fawdi @ At @ w8 A
feret § | F 37 e &t s F3ar Wi
0T AT TAEIATR fagafamrag F7 T
3@ fwg 1 7t w1 qra T s F
g4 faar o & 1 fa g @ §, fasfeai
% 919 22 TAE HITGT H FeA 4 F3 AM
% fae w2 77 § Wt gears #7y ag feafa
g fFar amrr § a0 7 g9 w6
F 1 agt aeafiaw a|l FTEE A
g B ) 9w § dfey wwaATta
foredY Tt WA g, T & W IR SATHE
FW @ &, AR, AT TF gR § agf T 40
faqz % % § a9 97 Wre | T8 g § T8
T2 FEY A%, fed faewr & e | fa
T UF 2% ez Wi faeafaaes & fg
T, @7 sAF a9 faar Tar | ;iE-
2az F1 {7 THT ZAW JT IGAT HIET AU
98 35 TR €99 FT ZIIT, T 20 §ATTHT
HIT AL 5 FMLC FT 0T | HreRfoar &
mi#Fede qATT TN E | Tg HTIHT AL~
7o & | 73t 9% e g  favafaamm =
FF E, a8 WAy ey IfEd | ww
straa i f wifr St v ofeq weq wgw
araA S 7 Fre freafaatan Y AT
FLGL T AT ATHIR I 7 I T T+
T3 ORI AT g@F AW 4, S
TAOTAAT TR TET g F | A IIAT §
siqa & fad) Wit wgar & fr 4 S aS-
g2 TS At TBA gUE, ¥ ThE &
g F BIE TR & | AT ART @S &Y
T3 AT WA S F FgF o o a2 A4
ATl 8, ¥ a@ Al & WA
g WY Ar, AfET gHEr F Tow W F
aeT & AT F3 faar wan ) ATy o §
FeT F & M A A9 oI FRATE | AT
C ag W, AWM AR AR | A A
syt oz foom s wF weee § f
gfeq qaT "gT wredry ofr § W’ fr Ay

[14 AUG. 1974]
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T Agt WY i S A wr AT s
& o7 IR faT quEr &, fiF w1 gy
FET qY, I-a<) fafeS arama #7 ww<q
Y 1 q@ A faar aw W @ g
&1, zafag af-ad fafesd e a5 s
TEN & | gET AT AEF Y | qgi T wRiGHT
#1 avg fafeswi #Y wravrwar 48 & )
g9 oftaw g3 & Hdew F fafe
Y AETIEAT AE & | TH W 99
TG | AT §A GTET & Fgar Agar
g 5 ag wew faar Fman g, faf=d ad
AEAT § | § THAT ATEAT § TR oy S
AT qgf FIALR 7 1S qaeqT A |
wargwe faratraes & arR 7 o a9
5 =i A 0/ av § i e om
qEAT § IR T R E, fazfEar wik
T@ATH T2 E | AL ILAR FT BT AT T8
g 1 ger wfaat By wmoarad &
Bd # WM g 2T & | F1% oF qrrer @
IR TR AFATE 13 T AR A
F FIC TG T § | TR FREIIT F qh
g T QAT AWT qE g 1 uiwaT §
F37 FEATEA T GIRAT FAT TE4T 8,
3T & faat 7 o cxarfaat 81§ 1 e
- f1 % @ famfaeran F1 #18 aqas
T 1 F ag (o e g wame
o famafaaras qam faedy & awx
22 ®WI gX A FI o@rr orar !
FATH qES FI G5 FL & F}T &4WT
T ? oA ot et g off ) awr
TAT T2TS Y FTEA | 0T 1 HAF THIL
F T AT FT AFEFE, AT T4 AT
X, GF QU-—36 FE TTAT | 97 I8
ferfe Zawramz & oW ? ¥ Amar §
FruETs W 98 feafy 7 97w )

oy, F wred A § ok e
T Y 57 g a1ed & (e § e e

ZAT AR FE A e F1 5 9y
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[T THATICAT]

Agw fazafaaran A gifs Y w@r & a+
gitfa, 71T daTETT 7 (FRafqaran aqar
2, 39 A g1\ gHI fag ¥y, 99 w4
T TgT WAT——FATH ATF FTAST § 3 -
g% 15 fav ogd faar it odra & frprer
feq o 1 O SEER W €, A gaw
qET T2 & gW (guafaames iz ¥ aeiw

- FT JIEH-ATHAT AR UF Fq & %

gad foretr A #1 qa we { R,
foreqr waTera qATT WY &, F AL qAAT
& ? 7% 297 |18 WIS 9 939 9T AN
# fr famfamen 7 faad ofsfaces
FTAT 2 FADT Q1T Jrev faedt ofr yremras

. T 9 T T AL (AFTe gFAT. |

MR. DEPUTY CHAIRMAN: Now

' please finish.

= TRATTEA @ S, 7 oF e

Camr & faermiwdt 1 g Ay faaaifeE

i Fifge | I qg F A, A Ew
AwAw fRed® FRF T T TG F TaY, Al
EH HAF T o7 FT qTAT TE FA |

Flo GHoAEH FAA : T2 SATIAT 1Y |

st TARHATTA : HIL q&A g AT
Fgd & (% 39 Ava fezdw A1 | faam
HEATTF AT & I AF a@ T sqgeay
FT A 29 IF 9 AT TG AT 4 2w
g & o favafaames gk 3w & fran-
foay #1 forer w1 SRR 92 31 forey
78 & N At & aferm fwe wr
wafe & faar 3 | ag faar &, 78 & 787

MR. DEPUTY CHAIRMAN:
please take your seat.

Now

[RAJYA ABHA]
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DISCUSSION UNDER RULE 176 RE.
NEW WHEAT PROCUREMENT PO-
LICY OF THE GOVERNMENT

off 4T Tz AaTEd (Aey ¥aq) @ 99-
aamfa gger g #7 q4r Afg F g9
q #% IHTC A TAC AT EIE . .

MR. DEPUTY CHAIRMAN: Mr.
Shekhawat, [ think you will take 15—20

minutes so that other hon’ble Members can
also be . . .

N 4% fog waEwa @ 25 Rz g0

MR, DEPUTY CHAIRMAN: . . . ac-
commodated because you would like a
good discussion. Others also will take some
time.

sft GV ferg v« & ArgaT ¢ fraen
W &Y WFAT g ST &y A | SwwAmfy
#gd, A3, 99 1973 % 98 fav Fw &
fag guloa #1 fam ar o fr g A 7
® ST FT GEHTAFW FLH F7 Al
FY STt i oY | 7T 99 A &, Forer faer
¥ 7g ST FY TS IT AT § AFL AT
TF TATY &AW OF OioF §Fe ¥ & oy %
Tq9 A f9Fa=T 7 9@ & fag o997 8
T & AT T S9aT & YA qAW ¥ I
fage ar i & 1 1973 Y 7g Aifg T
7 arferefier AT F TG T ATHL A7 AT
9 7 1974 7 517 GIF A g7 Hfg A
FAEAAT F1 TFTC HT foar &y 7 Hifq
armrfat & faa #3 g9 78 qee difa
ST 1973 § FATE T o7 AT WX 7
AT T ALY @I AT—

“to help in the acquisition by the pub-

lic agencies of a major portion of its
marketed surplus of this commodity.”

# gEQ S 7% Afc aw g W
FTHETT A a7 iory FY o fr——

“main thrust of the policy is to have
bulk proctirement,”



